
 57  Matters  under  Rule  377

 विघालय  के  हाथ  में  इन  कॉलेज  का  प्रबन्ध  नहीं
 दिया  जाता है  ?  अन्तिम  मेरी  मांग  यह  है  कि
 विश्वविद्यालय  का  जो  प्रशासन  है  वह  अध्यक्ष-
 पक्षों  और  छात्रों  के  प्रतिनिधियों  के  हाथ
 में  सौ  दिया  जाय ।  इसके  वारे  में

 एक  विधेयक  भी  मै  ने  पेश  किया  था  1
 सरकार  ने  सिद्धांतों  को  माना  था  ।  कम  ससे
 कम  केन्द्रीय  विश्वविद्यालयों  में  इस  सिद्धांत
 को  लागू  किया  जाय।

 उपाध्यक्ष  महोदय,  आप  जानते  हैं
 कि  मैँने  दर्जनों  बार  यहां  मुंगेर  जिले  में
 दादी  जाति  के  हरिजन  को  जो  जिन्दा

 जला  दिया  गया  था  उस  का  मामला
 उठाया  ।  अभी  तक  गुह  मंत्री  द्वारा  इसके

 बारे  में  कोई  बयान  तक  नहीं  आया  है  ।
 बिहार  की  विधान  सभा  ने  दो-दो  कमेटियां
 बनाईं,  हरिजनों  पर  जो  अत्याचार  हुए
 उन  की  उन्होंने  जांच  भी  की,  तो  क्या
 आप  मंत्री  महोदय  को  आदेश  देंगे  कि
 आज  चूंकि  आखिरी  दिन  है  तो  आज
 इसके  आरे  में  बयान  वह  दें

 तीसरी  वात  मैं  यह  कहना  चाहता
 हू ंकि  बम्बई  की  रस्सों  कम्पनी  और  सरकार
 के  बीच  में  74  प्रतिशत  इक्विटी  सरकार
 को  देने  के  बारे  में  वात  चल  रही  है।
 लेकिन  इस  बीच  में  यह  जस्सो  कम्पनी
 अपनी  जायदाद  बेचती  चली  जा  रही है  1
 एक  पेट्रोल  पम्प  उन्होंने  जेल  डाला  ग्रेंड
 ट्रक  रोड  का  और  दूसरा  नेपियन  सी  रोड
 का  भी  बेच  रहे  है।  आज  ढी  मेरे  पास
 पत्र  आया  है  कि  एक  तीसरा  पम्प  भी
 डीलाईल  रोड  का  वह  बेचने;  की  तैयारी
 कर  रहे  हैँ । 17  करोड़  रुपया  दे  कर
 आज  जस्सो  कम्पनी  की  इक्विटी  लेंगे  तो
 क्या  जैक  खरीदने  के  लिए  17  करोड़
 रुपया  दिया  जा  रहा  है?  चूंकि  एक
 मामले  में  पैट्रोलियम  मिनिस्टर  ने  समय
 पर  हस्तक्षेप  किया  है  इसलिए  मैं  उनका
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 ध्यान  इस  तीसरे  मामले  की  ओर  भी
 दिलाना  चाहता  हूं  ताकि  इसको  भी  वह
 रोक  सकें  जस्सो  की  जो  जायदाद  बेची

 जा  रही  है  उस  बिक्री  को  रोका  जाय  और
 सरकार  की  ओर  सार्वजनिक  हित  की  रक्षा
 की  जाय

 उपाध्यक्ष  महोदय,  मंत्री  लोग  कहाँ
 है?  शिक्षा  मंत्री  कहां  है?  क्या  कुछ
 बयान  आएगा  ?  नहीं  तो  इस  377  का

 कर  चुका  हूं।  मैं  आप  से  कह  रहा  हैं
 कि  इनके  ऊपर  बयान आना  चाहिए
 हरिजन  को  जिन्दा  जलाया  गया,  एक  महीने
 से  मै  मामला उठा  रहा  हूं;  दर्जनों  वार
 मामला  आया,  क्या  इस  के  बारे  में  कोई
 सफाई  दी  जायगी  ?  गुह  मंत्री  क्या  कर

 रहे  हैं?  पैट्रोलियम  मंत्री  क्या  कर  रहे
 है?  जस्सो  की  जायदाद  बेची  जा  रही
 है उस  के  ऊर  वह  कोई  वक्तव्य  देंगे?
 शिक्षा  मंत्री  तो  गायब  ही  हैं  ।  क्या
 चव्हाण  साहब  सभी  लोगों की  ओर  से
 जवाब  देंगे?

 13°16  hrs.

 QUESTION  OF  PRIVILEGE
 Non-INTIMATION  TO  THE  SPEAKER  OF
 ARREST  OF  SHRI  KrisHNA  CHANDRA

 Haxper,  M.-P.  at  BuRDWAN
 SHRI  KRISHNA  CHANDRA  HAL-

 DER  (Ausgram)  :  On  the  २०0  November,
 1973  1  raised  a  privilege  motion  under
 Rule  222  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha  about
 the  failure  of  the  West  Bengal  Police
 authoritics  to  report  to  tne  Speaker,
 Lok  Sabha  about  my  arrest  आते  release
 by  the  Burdwan  Police  on  14th  November,
 1973  when  I  took  part  in  the  Civil  Dis-
 obedience  Movement.

 In  this  regard,  the  hon.  Speaker  ob-
 served,  ‘‘So  far  as  the  case  of  his  arre-
 st  is  concerned,  I  will  get  the  information.
 Today  is  the  last  day  of  the  session,  but
 the  West  Bengal  Government  and  the
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 Burdwan  District  authorities  have  not
 yet  replied  to  the  letter  written  by  tne
 hon.  Speaker.  So,  again  I  raise  the  pri-
 vilege  motion  under  Rule  222  of  the  Rules
 of  Prodcedure  and  request  you  to  send
 this  matter  to  the  Privileges  Committee.

 I  want  to  mention  that  more  than  one
 month  has  passed  but  they  have  not  yet
 replied.  This  is  a  fit  case  to  be  referred  to
 the  Privileges  Committee.  This  matter
 may  be  sent  to  the  Privileges  Committee
 immediately.

 MR.  DEPUTY-SPEAKER  :  I  would
 like  the  Deputy  Minister  of  Parliamentary
 Affairs  who  is  here  to  take  this  matter  seri-
 ously.  I  have  allowed  Mr.  Halder  to  raise
 it  because  I  also  feel  concerned  about  it.
 I  feel  concerned  about  the  privileges  of
 all  Members  in  this  House.

 Now,  our  Rules  are  very  clear.  Rule
 229  Says  :

 «When  a  member  is  arrested  on  a
 criminal  charge  or  for  a  criminal
 offence  or  is  sentenced  to  imprison-
 ment  by  a  court  or  is  detained
 under  an  executive  order,  the  com-
 mitting  judge,  magistrate  or  executive
 authority,  as  the  case  may  be,  shall  im-
 mediately  intimate  such  fact  to  the
 Speaker...”
 “Sahil  immediately  intimate  such  fact

 to  the  Speaker...” —

 That  is  wnatthe  rulesays.
 ‘*\indicating  the  reasons  for  the

 arrest,  detention  or  conviction,  as  the
 case  may  be,  as  also  the  place  of  deten-
 tion  or  imprisonment  of  the  member  in
 the  appropriate  form  set  out  in  the  Third
 Schedule.”

 This  is  a  privilege  of  the  Members
 that  if  a  Member  is  arrested,  immediate
 intimation  must  be  given  totne  Speaker.
 On  the  20th  of  November,  the  hon.
 Member  was  allowed  to  raise  this  question,
 about  his  alleged  arrest  and  the  Speaker
 on  that  day  had  observed  that  he  would
 get  information  from  the  Government,
 which  to  me  means,  that  tne  Government
 will  come  forward  with  a  statement  in  this
 House  and  give  the  information  whatever
 may  be  the  facts.  Now  itis  more  than  a
 month.  Today  it  is  the  22nd  and  we  are
 not  aware  whether  the  Ministry  of  Home
 Affairs  has  any  statement  at  all  to  make
 about  this.  One  month  is  a  long  time.
 And  even  the  length  of  the  time  itself
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 is  an  offence.  The  direction  was  give  b the  Spcaker  and  for  one  month  ae  “hae not  been  complied  with;  that  to  me.
 appears  to  be  involving  the  question  of
 privilege,  but  I  would  not  like  to  take any  very  specific  decision  in  tne  matter
 yet.  I  can  fully  appreciate  the  Govern- ment’s  having  too  many  things  at  its
 hand;  these  are  troubled  days  and  this.
 thing  might  have  slipped  their  attention. On  the  other  hand,  as  the  Presiding:
 Officer,  I  cannot  just  overlook  the  rignts and  privileges  of  the  Members.  There- fore,  I  would  hold  this  over.  I  would  like the  hon.  Deputy  Minister  of  Parliamentary Affairs  to  note  this  and  to  Convey  it  to the  Government  that  in  course  of  the  day
 they  should  come  forward,  because  this is  the  last  day  of  the  session,  and  say  what
 they  have  to  say  and  then  I  snall  decide whether  I  should  refer  this  question  to the  Privileges  Committee.

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMEN- TARY  AFFAIRS  (SHRI  B.  SHAN-
 KARANAND)  :  Sir,  I  will  convey  it.

 at  मधु  लिमये:  श्री  भागीरथ  भंवर
 जी  को  अपना  नोटिस  देने  में  थोड़ा  विलम्ब
 हो  गया  है,  इन्हें  थोड़ा  समय  दे  दीजिये,
 आज  आखिरी  दिन  है।

 MR.  DEPUTY  SPEAKER  :  To  day we  have  relaxcd;  we  have  gone  through
 many  subjects.  tt  was  a  long  list.  Why not  keep  something  णि  the  next  session  ?

 MATTERS  UNDER  RULE  377—contd.
 SHRI  P.  G.  MAVALANKAR  (Ah-

 medabad)  :  May  I  make  a  submission,
 Sir?  This  is  the  last  day  of  the  current
 session,  Sir.  1  want  to  bring  to  tne  atten-
 tion  of  tne  Government,  particularly  to
 the  attention  of  the  hon.  Primc  Minis-
 ter,  that  the  country  is  awaiting  her
 long-awaited  award  on  Narmada  water
 dispute.  I  came  to  this  House  last  winter
 and  since  then  four  sessions  have  passed and  eachsession  the  Prime  Minister  goes on  telling  to  us  that  the  Award  is  coming.

 MR.  DEPUTY-SPEAKER  :  Your  point is  very  clear...

 SHRI  P.  G.  MAVALANKAR  :
 hours  we  have  wasted.

 Two-


